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(Applicnnt in O.A.) 

Heard on : 14-07-2000 • 	 Date of Order : 14-07-200C 
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At the time of hearing Lol. Advocate for the applicants 

submits that the department desires that three months' time be 

granted to implement the direction of the Tribunal passed in O.A. 

362 of 1992. Prayer is allowed and no ftther time will be enter-

tained. Respondents must see to it that the orders may be carried 

out. Otherwise they will face dire consequences. Accordingly,M 

stands disposed of. 

( B.P. 6ingh ) 	 (.D.V.R.S.G.Dattatreyu1u 
Member. (A) 	 Judicial Member 
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